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ORDER
(DATE OF HEARING: 22.2.2007)

The petition has been filed by the petitioner, a generating company owned or
controlled by the Central Government for approval of tariff in respect of Dhauliganga
Hydroelectric Project Stage-| (hereinafter referred to as “the generating station”) for
the period from 1.10.2005 to 31.3.2009, based on the Central Electricity Regulatory
Commission (Terms and Conditions of Tariff) Regulations, 2004, (hereinafter referred

to as the “2004 regulations).

2. The generating station with capacity of 280 MW, comprises of 4 units, each
with a capacity of 70 MW. Unit-Ill of the generating station was commissioned on

1.10.2005 and the remaining three units were commissioned on 1.11.2005.

3. The Commission by its order dated 25.10.2005 in Petition No. 20/2005
allowed the provisional tariff of the generating station @183 paise/kWh from the date
of commercial operation of the first generating Unit and up to 31.3.2006. The
Commission by an order dated 10.4.2006 allowed the continuation of the provisional
tariff of the generating station up to 31.12.2006 which was further extended up to
31.7.2007 or till such time the final tariff is approved by the Commission.

4. Heard the petitioner and the respondents PSEB and HPGCL.

5. The petitioner is directed to submit, the following information/ clarifications on

affidavit, on or before 13.3.2007, with copy to the respondents:



a) Details of works / assets on which escalation of Rs.110.69 crore has been
claimed in different packages.

b) Reasons for time overrun from the original sanction of April 1991 to RCE
approval in July 2000 and also period of seven months from the date of
scheduled commissioning of March 2005 as envisaged in the RCE dated
7.7.2002 viz-a-viz the actual commissioning of the station on 1.11.2005.

c) Cost of initial spares provided in the total cost of the project, with details.

d) Justification and year-wise break up for the employee cost of Rs 199 crore
in the IEDC of Rs 515.11 crore, as also justification for the high IEDC.

e) Details of other expenses amounting to Rs 6.99 crore as shown in
Annexure-Il, Schedule VI of the balance sheet for the year 2005-06.

f) The details of rate of interest of different loans for the computation of IDC
and methodology for calculation of IDC and FC.

g) Clarification in respect of Form 5-D, wherein the actual expenditure on
completion of different turnkey works of the project does not match after
taking into account the original award value and escalation and ERV
components.

h) Details in respect of the ERV considered in reconciliation of capital cost as
on 1.11.2005.

i) Difference in the loan repayment instalments mentioned in loan
agreements and in Form 13 of the petition, in respect of JBIC Tranche —I
&Il and the non-reconciliation of Form 4 and 13.
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